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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:sHYDERABAD BANCH

- AT HYDERABAD
«ANo, 617/94 . Dete of Decision: Z3w=1~1995,
Te 2, Y&giri |
2, M. Budsnand " .
3. P,M.Babll R&Q e ﬁppliCants

v

1. Chief FWorks Naasger,
G Rl?o ¥ Lell aguda,
Secunderabad,

2, Chief Persomel fbificab,
3¢ Rly, Rai) Nilaysm,
Secunderabad,

5« Union of India rép. by
Menber ( Staff)
Nailway Beoard, Rall Bhavaen, '
Kew Deihi see  Respondents

»

Counsel for the jpplicents - Mr, G,V,Subba Reo
Counzel for the R spondents : Mr. N,V .Ramms, #ddi, CGSC

CORAM s .
THE HCN'BLE SHRT JUSIICE V. NEELADRI RAO:: VICE CHALRMAN

THE MON'BLE SHRI R, RANGARATAN : MEMBER( DM,)

Codelio, 6 17794 , - Dat e of Decisions 23=1=599 5,

JUDGEMEBNT
(4&s per Hen'ble Sori R.Rangarajan, Member(nidsstrative)

Heard S°rL G.V.Subba Reo learned Counsel for the
applicants and 3el N,V,Ramana, learned Standing Counsel

for the respondents,

2. This OA was filed preying for setting =sside the
order 4t, 11=1=1394 bearing No. LCDEP A7/ Special Pay of
the Chief workshop Man ger whereby the request of the

applicants to etep up thelr pay on par vith thelr junior
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$ri P.Krishna Das with effect from 22~1~1391 was rejected

by declaring the same as arbitrary, illegsl, unconstitéitions)
and violative of Articles 14 and % of the Constitution of
I;zdia and for a congequential dii‘ectien for stepping up
their pay on per with thelr juaior and pay the arrears of =

sajxy end ailowances,

e The facte s£ which give rise to the OA are as
under; = |

The spplicents herein are presently working as
Heed Clerks in the office of the Chief Workshop Monagér,
South Central Reilway, Lsallaguda, Secundarabad, 10% of
the posts of Senier Clerke wer: identified ag invieving
complicated nature of work snd those who were posted to such
tdentifial posts were glven spacial pay of Rge 35/~ p.m;
prior to 1“*198&. The geniormost senior clerks were being
posted to the identified .csts. Due tc restructuring of
cuore with effect from 1=1-1084 tisre wos mass uparadation of ,
poste of ;Seniar Clerks ag Heed (lerks, The numbeer of vacencies h
which ha‘iLariﬁm in tnhe cntegory cf Head Clerks due to the !
a*-::r e ungradation were mrmgre then the number of “enif;r' g
Clerks vho vere getting the a;;aci.a}. aay of d&, 35/w p.m,
Zren the case of the epplicaats wno vere not working in the s
jdentifted posta for which specisl pay of Ha. 35/= uwag to be paid

from 1=1-198k taough they were cuisidered Ior promotiou a8

Josd clerks wnd were promoted as Heald Qlerks with effect

from 1-1--198‘#, the date of upgredation of the posts of

Senigr CLerks ez Herd Cierks, Butb the junior in the category -
of sentor Clerk{ juniors to those Hesd Clerks who were promoted
from Senier Clerks to Head Clerks without working in identifiecd

posta) vere being posted as genior Clerks in the identified

posts and sccordingly they were paid Ra. 55/~ p.m. &8s apecial

pay till they were promoted as Head Clerks, On pmmotz.cm

as Hewd Clerks tne pay fixation in the category of Head Cl.erks of tl

those juniors wer. done teking into congideration the apeclal

. T e n,te S0 48 trangpived that though epplicants )
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herein were promoted_és Head ClLevks, thelr pay in the
category oi Heed Clerk was found to be less thant the pay
of their juniorse who were promoted as Heal Clerks later
efter heving work ed fn the identitied posts of Senior Qlerks
with special pay of Ra, 35/~ as the special pay of Rs. 35/«
wag alsd taken into consideration for Junior while fixing
their'pay in the cstegory of Head Clerks.

'k, Zome of the Senior Clerks who were promoted asg Head

- Clerks with effect from 1~1=1984 ané when they have not

got tae ben:fit of Ra, 33/= specicl pey per monta in tne
cetegory of Zenior Clérks as tneir turn to work in tae 1dentified
posts had not come, ned filed O.4,lo. 192/90 on the file

of thls De.ch praying for a directiun to tue respondenta

to revix their pay on their prémotion from to rdead uierks'uzzn
effect from 1=1~1984 on notional basis as thev have not been
granted gz@oial pay of 18, 35/~ p.ls ohile they were working

as Senior Clerks end zlso for payment of arrcars with effect

from 1=1«1385, In the satd CA it was held that the applicants
fherein were entitled to the stepping up of their paYe

He The epplicants herein made a representation #t. b=12=1993
to tﬁa reﬁpondents requesting for the similer relies of

atepping up of pay ad the asame *Qas denied as per impugnes _
order dated 711~1~1994 stating that the applicents are not paerties
to the O.a.No. 192/90, |

6, The relief granted by this Bench in 04 192/9C di.
Le?3=1998 wes alpo effirmed by the Supreme Court in &P
No. 1%51"54/93 dt, h=3«93,

7.  similer relied was claimed by tue epplicants in Oie
600/94, 603/94 in which the facts are similar to the said OAs,

Those OAs were Gigposed of by order dt, 23-1-1995 directing the repon-

respondents to atep up the pay of the spplicants thepeinin
the category of Hesi Clerks so as to be on par with tneir

respective juniors for tie Teasons stated therein,



1.

8. A% the applicants herein are also similarly
situsted as thet of the gopiicants in OAs 600/34 &
603/94, we see no resson $o differ from the judgement
delivered in the gaid Oas. - “ '

9. In the result, the foliowing direction is

i
¥

givenie

The respontents are direcied to step up the

pay of the ﬁ,ppl‘icmtﬁ herein in the category cof Head

-

Clerk ﬂﬂ. L‘,&EI" Witiq fh@‘;ﬂ Arave d sown fiemd wm oz s 8 -
the date when the pay of the said junjor was more than the

pay of the aﬁ:plicm%s and couseggently to pay 2ll arearsg

of salary and aliowancCes.

10, The 04 is ordered sccordingly. No costs,
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